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old records ana carrying the same to

incinerator for burning. The work entrusted to tho
applicant was of purely temporary and casual nature.
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з. Respondents further submitted that as a sequel to
installtion of computer networking under the LAN systo
all the sections dealing with the work of compilation a, c
to be aligned so as to bring them oloser to the ma-'n
computer room fitted with Server. The work of shifting
и, furniture and records would commence on the completion

e,ectric work by the CPWD. As an abundant precaution
the department had invited the names of fresh candidates
to prepare a panel for deploying them as oasual workers
as and when the work of CPWD gets completed, however no
candidate has been engaged as casual labour afte-
25.8.2000. In view of this position, the claim of the
applicant for his re-engagement as casual labou
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;4.- It is not in dispute that the applicant had worked
Uuu^r the respondents for a period of 123 days. As per
Governrnent of India instructions on the subject, persons
who have worked earlier as casual labour should be givor
p.eference and re-engaged keping in view their past
service in the departrment. In view of this position, as
and when work of casual nature is available with the
I csipwr iucnts, they shall consider re-engager

applicant in preference to freshers keeping in view
past performance and in accordance with the rules and
instructions on the subject. The OA is disposed of as
aforesaid. No costs.
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